
ACT No. XXVlI OF 1933. 
[PASSED BY THE INDIAN LEGISLATURE.] 

(Received the assent of the Clovernor General on the 23rd September, 
1933.) ---- 

An Act to constitute a Medical Council in India. 
W H E R E A S  it  is expedient to constitute a Medical Counnil in 

India in order to establish a uniform minimum standard 
of higher qualifications in medicine for all provinces ; I t  is hereby 
enacted as follows :- 

1. (1) This Act may be called the Indian Medical Council f,hg,"ttt$ 
Act, 1933. oommence- ment. 4 

(2) I t  extends to the whole of British India. 
). 

(3) I t  shall come ~ n t o  force on such date as the Governor 
General in Council may, by notification in the Gazette of India, 
appoint. 

2. In this Act, unless there is anything repugnant in the Dea&,iom. 
subject or context,- 

(a) "British Indian University" means any university in 
Brikish India established by an Act of the Indian 
Legislature or of a local Lsgislature and having a 
medical faculty ; I 

( b )  "the Council" means the Medical Council of India 
constituted under this Act; 

(c)  "medical institution" means any institution, within l 

or without British India, which grants degrees, 
diplomas or licences in medicine; 

(d) "medicine" means modern scientific medicine a d  
includes surgery and obstetrics, but does not 
include veterinary medicine and surgery; 

(e) "Provincial Medical Council" means a medical council 
constituted under an Act of a local Legislature 
to regulate the registration of medical practitioners; 

(f) "Provincial Medical Register" means s register main- 
tained under an Act of a local Legislature to 
regulate the registration of medical practitioners; 

(g) "recognised medical qualificati~n" means any of the 
medical qualifications included in the First and 
Second Schedules; and 

( h )  iiRegulation" meanu a Regulation made under 
section 18. 

3. (1) The 
Price anna 1 or l 4 d .  1 
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ooastltutlon 3. (1) The Governor General in Council shall cause to be and oom oal- 
tion om ti% constituted a Council consisting of the following members. 
Oonnoll. namely : - 

(u) one member from each Governor's province, to be 
nominated by the Local Government of the , 

province ; 
(b) one member from each British Indian University, to 

be elected by the members of the Senate of - the  
University (or, in the case of the University of 
T'ucknow, the Court, and in the cqse nf the 
University of Rangoon, the Council) from amongst 
the members of the medical faculty of the 
university ; 

(0) one member from each province where a Provincial 
Medical Register is maintained, to be elgate$ from 
amongst themselves by persons enrolled ,on the 
Register who possess recognised medical qualifica- 
tions or medical qualifications granted by a British 
Indian University; and 

(d) three members to be nominated by the Governor 
General in Council. 

(2) Tlie President of the Council shall be elected by the 
nngmbers of the Council from amongst themselves : 

Provided that for four years from the first constitution of the 
C'ouncil the President shall be a person nominated by the 
Governor General in Council who shall hold office during the 
pleasure of the Governor General in Council and, where he is 
not already a member, shall be a member of the Council in 
addition to the members prescribed in sub-section (1). 

(3) No act done by the Council shall be questioned on the 
ground merely of the existence of any vacancy in, or any defect 
in the constitution of, the Council. 

Mode of elec- 
blon. 4. (1) An election under clause (b)  or clause (c) of sub- 

section (1) of section 3 shall be conducted by the Local Govern- 
ment, in such manner as i t  may think fit, subject to any 
instructions the Governor General in Council may issue in this 
behalf. 

(2) Where any dispute arises regarding any election to the 
Council, it shall be referred to the Local Government whose 
decision shall be final. 

nsstliction~ 01 6. (1) NO person shall be eligible for nomination or election 
nomlnatlona 
and eleotions under clause (a) or (b) of sub-section (1) of section 3 unless he 

possesses a recognised medical qualification or a medical quali- 
fication granted by a British Indian University. 

(2) No 
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(2) No person shall be eligible, for nomination under clause 
(a)  of hub-section (1) of section 3 unless he resides in tho 
province concerned, and, where a Provincial Medical Register 
i~ maintained in that province, unless he is enrolled on that 
rugister. 

(3) No person shall be eligible for election under clause (b) 
of sub-section (1) of section 3 unless he has had at  least four 
years' experience as a Professor, Assistun6 Professor, Lecturer 
or Reader in Medical Collegeg or Schools. 

(4) No person may at  the same time serve as a member in 
morel than one capaoity. 

6. Th@ Counail so constituted shall be a body corporate by Incorporation 

the, name of the Medi~al Council of India, having perpetual Of the Counc'l. 
succe~sion and a common seal, with power to acquire and hold 
property both moveable and irnmoveable, and to contract, and 
shall'by the said name sue and be sued. 

7 .  (1) An elected President shall hold office for a term not Term of omoe. 
exceeding five years and not extending beyond the expiry of the 
term for which he has been nominated or elected to be a 
mrmber of the Council. 

(2) A member, other than a nominated President, shall hold 
office for the t e rn  of five years from the date of his nomination 
or election or until his successor shall have been duly nomjnsted 
1,r elected, whichever is longer. 

(3) Where the said term of five years is about to expire in 
B resp~ct  of any member, hris successor may be nominated or 

elected a t  any time within three months before the said term 
expires, but shall not assume office until the sdd term has 
expired. , 

8. (1) The Council shall hold its first meeting at  such time Neetlngs~ibhe 

and place as may be appointed by the Governor General in Oouncil. 

Council; and thereafter the Council shall meet at least once 
in each year at such time and place as may be appointed by 
the Cswncil. ' 

(2) Un%il otherwise provided by Regulations, ten members 
of the Council shall form. a quorum, and all the acts of the 
Cuuncil shall be decided by a mzjority of the members pre~ent 
pnd voting. ' 

9; (1) Cotmcil shall- Officers corn- 
mittees' and 

(a) elect from amongst its members a Vice-President ; servants of the 
Council. 

( b )  constitute from amongst its members an Executive 
Committee, and such other Committees for general 
or special purposes as the Council deems necessary 
$0 c w  out the purposes of this Act; 

(4 appoint, 
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(c)  appoint a Secretary, who may also, if deemed 
expedient, act as Treasurer ; 

(d) appoint or nominate such other officere and servants 
as the Council deems necessary to carry out the 
purposes of thie Act; 

(e) require and take from the Secretag, or from any other 
officer or servant, such security for the due per- 
formance of his duties as the Council deems 
neclessary ; and 

( f )  with the previous sanctionof the Governor General in 
Council, fix the remuneration and allowances to be 
paid to the President, Vice-President, members, 
officers and servants of the Council. 

(2) Notwithstanding anything contained in clause (c) of sub- 
section ( I ) ,  for the four years from the commencement of this 
Act, the Secretary of the Council shall be a person appointed 
bv the Governor General in Council, who shall hold office during 
the pleasure of the Governor General in Council. 

TheExecutfve 10. (1) The Executive Committee shall consist of seven Oommlttee. 
members, of whom five shall be elected by the Council from 
emongst its membere. ' 

(2) The President and Vice-President of the Council shall 
be members ex oficio of the Executive Committee, and shall 
be President and Vice-President, respectively, of that l 

Committee. 

(3) I n  addition to the powers and duties conferred and 
imposed upon it b:y this Act, the Executive Committee shall 
exercise and discharge such powers and duties as the Council 
may confer or impose upon it by any Regulations which may be 
made in this behalf. 

Becogn¶tlon of 
medloal quallfl- 
oations ranted 
by medkcal 
inatltutions in 
Bhitlsh Xndla. 

11. (I) The medical qualifications granted by medical 
institutions in British India which are included in ths First 
Bohedule shall be recognised medical qualifications for the pur- 
poses of this Kct. 

(2) Any medical institution in British India which grants a 
medical qualification not included in the First schedule may 
apply to the Governor General in Council to have such' quafi- 
fication recognised, and the Governor General in Council, after 
consulting the Council, may, by ~lotification in the Gazette of 
India, amend the First Schedule so as to include such qnnlifica- 
tioo therein. ' 

I (8) lsuch 
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